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SHRI RAJEEV SATAV (l\/laharashtra): Sir, | associate myself with the issue raised by
the hon. Member.
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DR. SASMIT PATRA: Sir, | too associate myself with the issue raised by the hon.
Member.

Unfair fixed charges on account of Renewable Energy Purchase Obligation

DR. AMAR PATNAIK (Odisha): Sir, | want to raise the issue of unfair fixed charges
on account of Renewable Energy Purchase Obligations which have been recently
fixed by the Government of India. As we know, all the States do not have the same
potential for generating all kinds of renewable energy. Some States have higher
potential for solar, some have high wind intensity and socme have high hydro potential
but the recent circular, which has been issued, fixes and mandates that all of them
would be put together under an RPO trajectory including sclar, non-solar, hydro,
wind and applied it to the entire country, to all the States. For example, it has been
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fixed for Odisha that 41 per cent RPO target to be achieved by 2030. In Odisha, solar
energy cannct come out as much as probably hydro power energy. In some other
State, the situation may be different. So, to have one-size-fit-all strategy for all the
States and to mandate them to pay fixed charges, if they cannot even generate that
much of energy, it is highly unfair. So, | would request the Government, through you,
Sir, to reconsider this particular thing and allow the States to determine their own kind
of renewable energy source that they want to exploit and contribute to the national
grid.

DR. SASMIT PATRA: Sir, | associate myself with the issue raised by the hon.
Member.

SHRI MUZIBULLA KHAN (Odisha): Sir, | too associate myself with the issue raised
by the hon. Member.

SHRI SUBHASH CHANDRA SINGH (Odisha): Sir, | too associate myself with the
issue raised by the hon. Member.

SHRI SUJEET KUMAR (Qdisha): Sir, | too associate myself with the issue raised by
the hon. Member.

DR. AMEE YAJNIK (Gujarat): Sir, | too associate myself with the issue raised by the
hon. Member.

SHRIMATI PRIYANKA CHATURVEDI (Maharashtra): Sir, | too associate myself with
the issue raised by the hon. Member.

DR. FAUZIA KHAN: Sir, | too associate myself with the issue raised by the hon.
Member.

Ex-Gratia Commission to war widows in Armed Forces
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